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STATE BANK OF INDIA

RACC Lohaghat (62353) RBO-3 , AD 7 Haldwani
Meena Bazar Lohaghat, Champawat Uttarkhand

[Rule 8(1) Possession Notice (For Inmovable Property)

Whereas the undersigned beng the Authorized Officer of the State Bank of India under
Securitizafion and Reconsbuction of Financial Assets and Enforcement of Security Interest Act.
202 and in exercise of the powers confared under section 12 {12) read with Rule 3 of the
secunty Interest (Enforcement) Rules, 2002 ssued a Demand Nabics dated 28-02-20023 calling
ppon the Bomowers Mrs. Hema Kalra Die Mr. Govind Lal Kapoor f0 repay the amount
mentionad in the notice being Rs. 6,19,643.38/- (Rupees Six Lakh Nineteen Thousand
Six Hundred Forty Three and Thirty Eight Paisa only) + interest only and inferest from
268-09-2022 within 60 days from the date of receipt of the said notice.
The Bomower having failed to repay the amount, nobics s hereby given to the Bomawen Guarantor and
1he publicin general that he undersigned has taken possession of the property described heresn below
axancza of powers confamed on him e under Saction 13(4) of the sald Adt read with Ruke 8of the
saidnikesonhis Mth Day of July ofthe year 2023,
The BorrowerGuarantor in paricular and e public i general are hereby cautioned not to deal
with the property and any deatngs with the property will be subsact to the change of the State
Bank of India for being Rs. 6,19,643.38/- (Rupees Six Lakh Ninetean Thousand Six Hundred
Forty Three and Thirty Elght Paisa only) + interest only and further interast from 28-09-2022
costs, el therson.
The Bormowers attention is invited to provision of Sub-Section(d) of Section 13 of the A, in
respect oftime available to redeem the secured assets.

Description of the Immovable Property
Property Owned by : Smt. Hema Kalra.
All that part and parcel of the property consisting of Flat No - 21184, GF Sector-2,
Rajender Magar, Sahibabad, Ghaziabad, Ultar Pradesh-201001 Bounded:
North by: Plal No - 217 By South: Plot No - 2119 By East; Service Lane By
West: Road-80fl Wide.

Date: 12.07.2023

Authorized Officer

Place: Lohaghat State Bank of India
3ank of Maharashtra 4 T;"l""""'
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NPA A'c. M/s. Macguire Ceramics LLP
Address : Gr. Fir, Ashrav, Prarthana Samaj Road, Vile Parle (E) Mumbai-400 057.
with our Asset Recovery Branch, Mumbai South Zone.
Motice is hereby givan to the Public at large that Bank of Maharashtra has
declared the following persons as Witful Defaulters in accordance with the extent
guidefings issued by the RBI as well as Board of Bank of Maharashtra affer
complying with the procedure stipulated and prescribed by REI in this regard.

Sr. . Photographs of
Mo, Kame of Account & their Address B / Guarantars|
Mr. Suraj B. Parekh

R/O. : B 1/37, 2" Foor, Reserve Bank Employess,

¥ Snehdhara CHS., Dadabhai Cross Road, No. 3, CTS No.
719, Vile Parle (West), Mumbai-400 056,
Mr. Mintu V. Saliya

2 [R0. : 8, Ahmed Mansion, 19 Floor, Ida Society Road,
Opp. Prime Mall, Vile Pare (West), Mumbai-400 056,
|I|I'I r. Syed Wasif Hussain

3. R0, B-16, Johr, Farm, MNoor WNagar Ext.,

Jamia Nagar, OKkhla, New Delhi-110 025,
|Iil'| r. Syed Atif Hussain

RO. : 33, Mew Sujata CHS., Juhu Tara Hoad,
Santacruz West, Mumbai-400 047,

iM/s. Monalisa Ceramics India Pvi. Lid.
5. |Address. : Ashray Apariment, Prarthana Samaj Road,
Vile Parle (East) Mumbai-400 057

Bank has sent suitabe communication to the RBI as well as to the Credit Information
Companies informing the above mentioned persons as Wilful Defaulters.

We haraby publish the photographs of Witful Defaukters for the information of public
af large.

Place : Mumbal
Date : 06.07.2023

For Bank of Maharashtra
Zonal Manager, Mumbai South Zone

FORM A
PUBLIC ANNOUNCEMENT

[Raguiation 14 af e sohanay sod Bammaiicy Boand oF ot
foitany Liwadanion Brocess) Sequiafions, 5077

FOR THE ATTENTION OF THE STAKEHOLDERS OF

AEROSTAR HELMETS PRIVATE LIMITED
RELEVANT PARTICULARS
- [Wharrn of Conromie Pl
2 | Daba of Incomoration of Coporals
3 | Authorty uncen which ooponaa eeson | Resgisiner of Cormpanies, NCT of Delv & Hangra
5 neoporaled | regishared
4. |CGIN of Corporate Persan .
& | Address of the Registersd Cifice and
Princpal Ofos (F Amy) OFf Coporale

| UZSa0eDLIo0ePTC0S e
| BB01, Basli Harphaoo! Singh, Sedar Barar,
Mess Dt - 110006 hala

|Persan |

& | Lpsicdation commenciment datie of | OF 07 2023
Ciorponata Parson

7 | Detalls of Liquidator of Corporate | FCA, Sudhir Chand
Perecrs | Faacy. Mg : IBBH1PA, DO FPUP0H 1205/201 B-201971 1679
M, | Resurgent Resoiution Professionals LLP (IPE)
Regstaton Mumbser of the Liguidaior | Linkach Business Zone Tower G, Sth Floor, Unik Mo, 905,
Adidress | Bector5D, Gurugrem, Hanyana -122016
Bl Addidreas, | Emai - aerastarhalmetsdimaral oom
el no, [Mob - +61 96113 (123

& |Las date for submission of chires | 06 08 2023

Molice ig |"|EI'-E|'.'I:||' -gi'l"&r'l Fral the Aerostar Helmeds Private Lirmiled has commansed '.'I:I|ul'!l'.3.r:|r
leuidation on 07,07 .2023

The stakaholders of Aerostar Helmets Private Limited are |'IE'|"E|:I:|I called upon 10 submit &
procd ol their clams, on o befors 08.08.2023, bo the liguidatos ab e address meantioned
against item T,

Tha finencial craditors shall submit tair prool of claims D!.' ERCIrOneC means l:II'I|:|I. All athar
stakaholdars il sl the peoal ol clalims in parson, E"' |.'|I:|ﬂ|: or tl:.- el Cinaanic magns.

Submissicn of false or misleading proofs of claim shall altracl penafies
Place: Mew Dethi sa-

Diake 12072023 Sudher Chandi
Ligusdabes of Aerostar Halmeats Private Limited

[# =] HERO HOUSING FINANCE LIMITED

Registered Office; 02, Community Centre, Basant Lok, Vasant Vinar, New Dethi- 110057
Branch Office: 27, Community Centre, Basan! Lok, Vasant Vihar New Delbi-110087.

[UNDER RULE 8{1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002]

MOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINANCE LIMITED [SECURED CREDITOR} UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMEMNT OF SECURITY INTEREST
ACT, 2002,
Motiee is herehy givan to e publs inpeneral and in paicudar b the borrowen|s) and guaranion|s) o
their legal heirs/ rapresenlatives thal the balow described immovabla properies mofgaged'changed
by the Secured Cradifor, the passession of which has been taken by the Authorized Officer of Herg
Housing Fnanca Limited [sacurad creditor), will be s0dd on 02-Aug-2023 (E-Auction Date] on "AS
IS WHERE IS3", "AS IS WHAT 13" and “WHATEVER THERE I5" basls for recovery of culzianding
dues from balow mandiznad Barrawers, Co- Borrowers or Guaraniors. The Reserve Price and the
Earnest Money Deposit s mentioned below, The EMD should be made through Demand
DrafiETGENEFT for parfacpatng in tha Public E-fuckan alang with the Bid Form which shall ba
submittad fo the Autharised Officer of the Hero Housing Finance Lid On or before 01-Aug-2023 611 5
P af Branch Office: 27, Communily Cantre, Basanl Lok, Vasant Vinar Mew Dalhi- 110057

PUBLIC MOTICE (E- AUCTION FOR SALE OF IMMOYABLE PROPERTY)

COSMO FERRITES LIMITED

CIN: L2T106HP1985PLCO0G3TE
Regd. Off; P.O. Jabli, Disti, Solan, H.P..17320%
Tel: 01782-277232, Website: www.cosmoferrites.com
E-mall: Investorservices@cosmoferrites.com

INFORMATION REGARDING 37TH ANNUAL GENERAL MEETING OF THE COMPANY
Sharehelders may nole that the 371Hh Annwal General Meeting (AGM) of the Company
will be held throvgh Video Conferencing ["VE)/Other Audso Visual Means 08V
facility on Wednesday, August 09, 2023 &t 0300 P.M, 15T in compliance with the
provisions of Companies Act, 2013 and rules mage thereunder and Securilies and
Exchange Board of India ("SEBI) {Listng Oligations and Disclosuras Raguirarments)
Ragulation, 2015, read with General Circular Mog. 202020 dated Sth May, 2020,
1002022 dated 28th December, 2022 issued by the Ministry of Corporate Affairs ("MCA)
and Circular Mos, SEBVHOVCFDVOMD2ICIR/PI2022/62 dated 134th May, 2022, SEBI
HO/CFDPoD-2IPICIR/2023/4 dated 5th January, 2023 issued by SEBI, along-wilh
other appliceble Circulars issved in this regard by the MCA and SEBI, to fransact the
business that will be set forth in the Molice of the Meeting,

In comgliance with the above circulars, the electronic copies of the Notice of the AGM
along with the Annual Report for financial year 2022-23 will be sent to all the
shargholders whose email addresses are registered with the Company! Depository
Participaniis)

1. Manner of registering/updating email addresses:

(il The members of the Company holding equity shares of the Company in
Physical and Demat Form and who have nol registered their e-mail addresses
may send an e-mail to Alankit at ra@atankit.com.

(i) Purspant to the SEBI Circular No. SEBIFHOMIRSDMIRS0-PoD-1/PICIR02 5
37 dated 168k March, 2023, the RTA has sent leliers on bahall of the Company
to the shareholders holding shares in physical form to furnish the KYC details
which are nof regiskered in their respective folios. Further, the shareholdgrs
can also access the relevant forme on tha Company website al hitps:/
www . cosmoferrites. cominvestor-relatons/updation-of-kyc-details

fity 1t is clanbed that for permanent regisiralion of email address. shareholders
are requesied to register their email addresses, in respect of electronic holdings
with their concerned Depository Participants by following the procedure
prascribad by the Depository Parboipant,

2. The nofice of the 37th AGM znd Annual Report for financial year 2022-23 will also
be made available an fhe Cormpany's websile at www.cosmolarrites. com, wabsibes
of the Stock Exchanges ie. BSE Limited al www bzeindia.com, and on the wabsile
of COSL hitps:fwww evolingindia.com

Sharaholders will have an opporlunity to cast their vobe ramotely on the business
as set forth in the Notice of the AGM through electronic voting system. The manner
af woting remotely for shareholders halding shares in dematerialized mode, physical
mode and for shareholders who have not registerad their email addresses will be
provided in the Motice to the sharehobders.

4. The A7th AGM Notice will be sent 1o fhe shareholders in accordance with the
applicable laws on their registered email addresses in due course.

Far Cosma Ferrites Limited

Gdl-

Rahul Das
Company Secretary & Compliance Officer

(e

Fad

Place: New Delhi
Date: July 11, 2023

Lean | Mame of Borrower(s)l Co- Date of Type of Possession | Reserve Price
Account | Bormowen|s) Guarantor[s) | Demand Notice | (Under Constructive!|  Earnest
Mo. | Legal Heir(s) Legal Rep. | Amaurt as on date Physical) Money
HHFDEL |  JAINENDER SINGH, 52021 ical Rs.
HOU1300 | SAPNA SINGH Rs. 22,08.453- Fiiysica 11,50, 0400/
0003171 | as on TINTIH0Z3 Ra. 1,15,00H-

Description of Property: Built up firsi fipar, withawt roof rights, [beck sidefnorberm parion), of
property bearing Mo.Z20, Cut of Khasra Mo, 1512, Wilage- Matiak, Colory kniown 25 Mansa Bam
Park, in Block-E, Uttam Magar, Maw Dekhi-11005% {Araa measuring 40 57 ¥ds i.e 33.44 55 Mirs)
Bounded by Morth: 10FT, Wide road, East: Plot lg, 2284, South; 20 FL Wide road, West:  Other's
Land

HHFNSPHOU VINOD KUMAR, | 02072021 Rs. 32,21,680/- Rs. 8,45 D00/-

Physical

12000004630 TRIPATI KUMARI as on 110772023 Rs. 94,500/

Description Of Property: Built Up Third Flogr, With Reaf Rights, Property Bearing Mo, U- 3, Oul of
Fhasra Mo, 337, Village- Bindapur and fhe colony known &s Subhash Park, Block- U, Uittam Magar,
Fiaw Dalhe-T10055, along with cornmon amenities and cae g whaelar parking in Ground Floar, the
area of the property admeasuring 50 5. Yds, Bounded by Marihc Gther's property East 10 FL wide
Gali, South; Char's property Wast; Cihar's propesty

HHFGELHOU SULTAN AHMED, | 25/01/2022 Rs. 29,56, 841/ Physical Fs, 18,80 0047

19000002261 FARMA NAAZ as on 110712023 Rs. 1,489,000/

Description Of Property: All the piece and parcel of the Flat Mo, FF 1, (First Floor, Westem Partion
Frond Sade] Withoul Roal B, Plet Mo, 100, Khasra Mo, 1308, Hayval Enclava, Loni, Ghaziabad,
|fitar Pradesh., Having Buiid Up Area 836 So Mirs,

Terms and condition: The E-auction wil take placa through porial hitps:ifsarfaesiauctiontipar net
an [2-Aug-2023 (E-Auction Dake) betwean 2.00 PM 1o 3.00 P with limefted axtensaon of 10 mirutes
each,

1) The prescrbed Terder' Bid Form and the lerms and condilions of salke wil be avadable wilh tha
Branch Cdfice: 27, Community Centre, Besant Lak, Vasant Vikar Maw Delhi-110057 batwean 10,00
a.m. 4o 5,00 pum. onary working day. Z) The immicvable praperty shall rot b sold balow 1he Reserse
Price, 3) Bidincrementameound shall be Rs, 10,000- (Rupess Ten Thausand Only). 4] All the bids!
banders submeled for the purchase of the above praparty shall ba accompaniad by Earnast Monay
an mentionad shove by way of 3 Demand Draf!RTGSMEFT favouring the "HERD HOUSING
FINAMCE LTD." Thi EMD asmounl will be selum to the msuscessid bidders after canciusion of the
E-auction. 5) The highast biddar shall be declared &= successhiul biddar provided always thathe/sha
I5 begally qualified 1o bid and proviced fartbser thal e bad amcunt iz not less fan the resarve price. It
shgll be tha discration of the Autharised Cfficar to daclinal accaptance af tha highest bid whan tha
price offered appears 5o cleary inadeguate a2 10 make lUnadvisable o doso. B The prospeclive
bidders can inspect the propery on 26-Jul-2023 hetween 11.00 AM and 2.00 PM with prior
appoiniment 7] Thi person declared as a successiul Bdder shall, immedialely afler the declaration,
deposi 25% of the emount of punchase maney! highest bid which waould include EMD amaunt bo tha
Authonged Cfficer within 24 Hrs. and in default of such depasil, the property shall forthwith be put to
frash auctiond sale by private reaty, 8) In ca=a tha nitiel depasit is mede &5 abave, the befanca
amount of the purchaser money payable shall be pakd by the purchaser o the Authonsad Cfficer on
or befare the 15th day from the date of confirmation of fhe sale of tha property, exclusive af such day
or ifhe 15t day be a Sunday or other haliday, then anhe St office day after the 15t day. 3} In The
event of dedaull af any payment within the period mantioned abave, 1ha progesty shall ba putto fresh
auctiond sale by privale treaty, The deposit including EMD shall stand forfeited by Here Housging
Finance Lid. and tha dedaulling purchasar shall los2 all clems tothe propedty, 10)  Details of any
encumbrances, known o the HERC HOUSING FINAMCE LTD, to which the property is lkable: Mot
Enown. Claims, i any, which bave bean put farward Lo the proparty and amy ofhar known parbculars
beaning on its nature and valee: Notknown. 12) Interesied parties are requested to verifrcondiom the
stabulory and ofher duas lka Sales/Propedty tax, Elechncily duas, and saciely dues, fram tha
respective departments | offices. The Company does not undertake any responsibility of payment of
any dues on fhe proparly. 13) TDS of 1%, if any, shal be pavablke by the highes! bddar owar tha
highes! declared bid amaunt, The payment nesds ta be depositad by the highast bicder in the PAN of
the company and tha copy of the challan shall be submitled folba campany. 14} Sala iz sincily
subject iothe fems and conditions incorporaled i thisadvertisement and in to the prescribed tender
farm. 15) The successhul beddar/purchaser shall bear all stamp duty, ragestration fees, and incidantal
e penses for getting sale cerbficate registensd 3 applicatle a5 per law. 16) The Autharised Cficer
haz lha absolule gl fo accept or raject the bid or adjoum ! pastpone | canced tha lendar withoul
assigning any reason thereaf and alse fo modify any terms and conditions of this sale without any
priar natica. 17} Interesled bidders may conlast Mr. R Mishra at Mob, Mo, 8971 BIBSES dunng offica
Frours | 30.008M to 6,00 PR or mail on assetdisposali@herohfl.oom by mentioning the accountno, of
prapartyfbomowar. 18) For any ather dalails or for procadurs onling @ining on e-awction tha
prospecive bidders may contact the Servca Provider, Mis e-Procurement Technologies Limited
tAuchontger), Email ID:sup porliEawchanligar ned.

The abowa menlicned BarrawesMarigagarguarantors ara harsty noliced o pay the sum as
manfionad in Demand Matica undar seciian 132} with as on dale interest and expanses before fhe
date of Auction failing which the property shall be auctioned and bafance duss, if any, wil be
reCovered with inderest and costfrom wou,
Far  defailed barms and condiors of the sale, plass reler fo tha link provided in
https:ifuat.herohomefinance.infhero_housing/other-notice on Hero Housing Finance
Limited { Secured Creditor's) website Le www.harohousingfinance.com

For Hero Housing Finance Ltd.
Date: 12-Jul-2023 Authorised officer, Mr, Sunil Yadav, Mob- 5813840435
Place: DelhiCR

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Ernail:assetdisposal@herohfl com
f‘inan::i“. ep‘ .in
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NOTICE

FORM NO. NCLT. 3A
ADVERTISEMENT DETAILING PETITION

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH AT CHANDIGARH
COMPANY PETITION C.P. (CAA) NO. 23/CHD/HRY/2023
CONNECTED WITH
COMPANY APPLICATION C.A. (CAA) NO. 04/CHD/HRY/ 2023

AND IN THE MATTER OF SCHEME OF AMALGAMATION AND
ARRANGEMENT OF:

IN THE MATTER OF:
The Companies Act, 2013.

AND IN THE MATTER OF:

Sections 230 — 232 and other applicable provisions of the Companies
Act, 2013 as may be applicable and the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016 made thereunder.

AND IN THE MATTER OF:

SCHEME OF AMALGAMATION AND ARRANGEMENT
OF
LECTRIX EV PRIVATE LIMITED (CIN: U31100HR2012PTC103076)
having its registered office at Plot No. 221, Udyog Vihar, Phase 1,
Gurgaon-122016, Haryana, through Mr. Prashant Agrawal Authorised
Signatory of the GCompany.

..... PETITIONER TRANSFEROR COMPANY
WITH

LECTRIX E-VEHICLES PRIVATE LIMITED (CIN: U31100HR2017FTC101950)
having its registered office at Plot No. 221, Udyog Vihar, Phase 1,
Gurgaon-122016, Haryana, through Mr. Prashant Agrawal Authorised
Signatory of the Company.

.e.... PETITIONER TRANSFEREE COMPANY

NOTICE OF PETITION

A Petition under Sections 230 to 232 and other applicable provisions of
the Companies Act, 2013 as may be applicable and the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016,
seeking approval of, with or without modification, the proposed
scheme of Amalgamation and Arrangement was presented jointly by
(1) Lectrix EV Private Limited (“Petitioner Transferor Company”™) with
(i) Lectrix E-Vehicles Private Limited (“Petitioner Transferee
Company™) on 16 June, 2023 and the said Petition is now fixed for
hearing before the Hon'ble National Company Law Tribunal, Chandigarh
on 25® September, 2023.

Any person desirous of supporting or opposing the said Petition should
send to the Advocate for the Petitioner Companies, a notice of his/ her
intention, signed by him/ her or his/ her advocate, with his/ her name
and address, so as to reach the Advocate of the Petitioner Companies
not later than 02 {two) days before the date fixed for the hearing of the
Petition. Where he/ she seeks to oppose the Petition, the grounds of
opposition or a copy of his/ her affidavit shall be furnished with such
notice.

A copy of the Petition will be furpigshed by the undersigned to any
person requiring the same on payment of the prescribed charges for
the same,

Place : Gurgaon
Dated : 12" July, 2023

(Sd) (Sd)
Sanjeev Jain Deepak Suri [ KV Singhal
Enrl. No, D-1862/2005 Enrl. No. P1075/1991 / PH/5156/2019
PRA LAW OFFICES ADVOCATES
W-126, Greater Kailash — 2, #36, Sector 9,
New Delhi— 110048 Chandigarh

India 160009
Mobile : 491 9814007470

sanjesv@pralaw.in
011-40676723
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é% Indian Overseas Bank [Fr ey

FRICK INDIA LIMITED

CIN -LT4800HR1962PLCD02618, e-mail fbd @fnckmad com
Ph. 0129-22756591.04, 2270646-47 Fax; 01282275685 Wab : www frickeseb com
NOTICE
Motice is hereby given that pursuant (o the applcable provisions of the Companies Act
2013, Rules made thareundar and in accordance with tha Ganaeral Circulars issued by the
Miristry of Corporate Aftairs La,  General Circular No. 10V20122 dated Decemnber 28, 2022
02/2022 dated May 05, 2022, (/2022 dated May 05, 2022, 19/2021 dated December (8
2021, 2172021 dated December 14, 2021, 02/2021 dated January 13, 2021 and Genéral
Circular No. 2002020 dabed 051h May, 2020 read with General Circular No. 17/2020 dated
13th April, 2020 and Canaral Circular Mo, 14200 dated OBth Aprl, 2020 and enedal
Circular No. 222020 dated 15th June, 2020 (collectively referred to as “‘MCA Circulars’)
and Circulars lssuad by Securities Exchanga Board of India vide Circular No. SEBIHO
CFDACMOICIRPR2020/7T9 dated 12th May, 2020, wde Circular No. SEBVHO/CFDCMD
CIR/PR202111 dated January 15, 2021 and SEBIHO/CFINVCMD2CIR/PrA0Z262 dated

May 13, 2022

Pursuant General Circular as mantionad above, Ministry of Corporate Affairs (MCA), has

allowed certan classas of Companias (o conduct their Annual Ganeral Meating for the

Financial Year ended on 31 March, 2023 through wieo conferencing (VC) or other audio

visual maans (OAVM) and send financial statéments (including Board's repor, Audiior's

report or other docurments required fo be attached therewith) and Notices of General Mestings
ta the Membars only through e-mails registensd with the Company or with the depositony
participants’deposiory. Further, SEBIl vide Clreular Mo, SEBVHOWCF VCMO CIRPR0E

11 dated January 15, 2021 and SEBIHOYCFDVCMD2ICIR/PA202262 dated May 13, 2022

extended the retaxation provided in respect of the requirermant of furmisheng hard copy of

Annual Reports o the Mambers [l December 31, 2022 The Annual Reporl, Notice of

Annual General Mesling, along with al Annexures including fnancial statements wil also

be available on the websie of tha company www. frickwab.com and on this siock exchangs

website at www.msal.in Further, pursuant o SEBI Circular No. SEBI/HOCFDPaD-27

CIR202Y4 daled January 05, 2023, the aforesaid relaxation has been axiended

Septernber 30, 2023. However, hard copies of the Annual Repor, financial statements

(including Board's report, Audilor's reporl or other documnents requined o be aftached

therewith) and Natices of Annual General Meeting wil be made availabie 1o the mambess

who reques! for the same and the web link of the ful Annual Repon shall be avaiable in the
notica of AGM to be published by advertisament 1o enabie sharshoiders 1o have ful access
of the sama,

We urge al the shareholders who have nol registerad their emall addresses with the

Company/Dapositarias to do so forthwith in order 1o receve all communications promplly

without any disruption, Updaling of correct email address in the records will help us o

cammunicate with you affectively. For this purpose, we request sharsholders who have nol

updatad their emal addresses and Permanent Accouni Number (o lendly update the same
by following the balow mentioned link and quoting your Follo No/DP(Clent ID, Cerificate

Mo., PAN, Mobile No., Emal 1D along with a seff attested copy of your Pan Cand/Aadhase/

valid Passport/Share Certificate;

Process for member's registration Email ID and Bank Details:

(Il For Permanent Registration for Demat Holding: [ = clarified that for parmanent
registration of e-mall address, the Members are requested o register ther e-mal
address, in respect of demal holdings with the respective Depossiory Participant (DF)
by fodowing the procedure prescribed by the Depository Participant

ill] For Temporary Registration for Demal Holding: The Members of the Company
hoiding Equity Shares of the Company in Demat Form and who have not regstensd
their &-mall addresses may temporarily ged their e-mal addresses regisiend with
Link intime India Pvt Lid by chicking the link: hitps:/fweb. inkintime.co.nfEmailReg)
Email_Register.himl in their web site wwalinkinfime.coin at the ivesior Senices
{ab by choosing the E mal Regisiration heading and follow the registration process
a3 guided therein. The members are requested o prowide detals such as Name
DPID, Clent IDY PAN, mobile number and e-mail id and also upload the image of
CML,PAN, Aadhar Card & Form ISR-1 in PDF or JPEG format {upto 1 MEB)

(I} Pwysical Holding: The Members of the Company holding Equity Shares of the
Company in physical Form and who have not registered their e-mail addresses may
get their e-mail addresses registered with Link Intime india Pvi Lid, by clicking the
fink: hitps:(fweb. Enkintime.co.in/EmaiReg/Emal_Registerhiml  in ther web sile
www inkintime. co.in at the Investor Services tab by choosing the E mail heading and
folow the registration process as guided thessin, The members are requasied fo provide
detals such as Name, Folio Mumber, Cerificate number, FAN | mobile number and e
mailid and also upload the image of PAN, Aadhar Card, share certificate & Fom ISR-
1in POF or JPEG format (upio 1 MB) .

Oin submission of the sharsholders details an OTP will be received by the sharsholder
which neads fo be entered in the link for venfication

Furthar, we heraby request allour shareholders who hawe nol yed updaied ther bank acooun

details 1o kindly update the same to fachitale electronic credit of dividend amount, as and

when declared, going forward. In order io register the Bank account detaik in your folio
kindly contact your Depository Participant or our Registrar and Share Transfer Agent Mis

Link Infime India Privale Limited.

In case of any queries, shareholder may write to mi halpdess@nkintme oo onder

Help section or call on Tel no.: 022-49186000;

This is for your information and records

For any queries on the above matter, shareholders ol the Company are requested to

contact:

M/s Link Intime India Private Limited, Frock India Limited,
Noble Heights, 11 lloor, Plot No NH-2, Mr. Amit Singh Tomar,
C-1Block, LSC, Near Savitri Market, Janakpuri, | Company Secretary,
New Dedhi - 110058 21.5 Km., Main Mathura Road,
(Unat: Frick India Limsted) Near NHPC Chowk,
Mr. Bharat Bhushan, Assistant Vice-President Farsdabad - 121003 (Haryana)
Tel: 0711 - 4741 0592/93/04 Phone: 0129-2275651-94,
Teletax-011-471410591 Fax: 0129-2275695
Email: dedhi@hinkintime. co.in Email: ¢s@frickmail.com
For and on behall ol the Board of Direciors
FRICK INDIA LMITED
Sd-
Amrst Singh Tomar
Place: Faridabad Company Secretary
Date: July 11, 2023 Membership No. A6813

ASSET RECOVERY MANAGEMENT BRANCH

ajendra Place, Delhi-110008 Phone: 011-25758124 Email: iob1997@iob.in
FOR SALE OF IMMOVABLE/MOVABLE PROPERTIES [Under Proviso to Rule 8(6)/ 6(2)of Security Interest (Enforcement) Rules]

dale of immovable property/ies mortgaged to Bank under Securitization and Reconstruction of Financial Assets and Enforcement of Securily Interest Act, 2002 (No.54 of 2002)
whereas, the Authorized Officer of Indian Cverseas Bank has taken possession of the following propertyfies pursuant to the notice issued under Section 1.3(2) of the Security Interest (Enforcamant) Rules 2002 inthe following loan account with right to sall
the same on “AS IS WHERE 15 BASIS", “AS 1S WHAT IS BASIS™ & “WHATEVER THERE 15™ for realization of Bank's dues plus interest & costs as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of
power conferred under Section 13(4) of the said Act proposes 1o realize the Bank's dues by sale of the said property/ies. The sale will be done by the undersigned through e-auction platform provided at the Web Portal hitps:/fibapi.in

Amaouni Due Ta

Reserve Price Date of Auction

Office) (Borrower)

1) Hem Singh Bharana C-146 |
Floar, Sarvodaya Enclave, New
Crelhi 11001 7(Guarantor)

2) Alvita Realtors Pvi Lid
B-165,Flat No [ Ground Floor,
Mew Ashok Magar,New Delhi -
110096 (Registered office)
Also ak: 130,75t Floor, Masjid
Math, South Extension Part Il
Mew Delhi 110048 {Business
Address) (Mortgagor and
Guarantor)

3) Demas Developers Pyl Ltd
B-165,Fat No D ,Ground Floor,
Mew Ashok Nagar,Mew Delhi-
110096 (Repgistered Office )
iMortgagor and Guaranior)
4)Jifty Realtors Pvt Lid

B-165 Fat No D ,Ground Floor,
Mew Ashok Magar Mew Delhi -
110096 (Regislered Office)
{Mortgagor and Guarantor)
5)Dev Rishabh Real Estate Pvt
Ltd B-165,Flat No D Ground
Floor, New Ashok Nagar, Mew
Delhi-110096 (Registered
Office) Also Al: 130, Ist Floor
Masjid Moth, South Extension
Part I, New Delhi-110049
(Business Address)
{Mortgagor and Guarantor
Delhi 110017 (Guarantor)

Realtors Put. Lid

Estate Pvi. Lid

1){Propery is under Symbolic Possession of the Bank)

8. Names of Borrowers _ Description of the Immovable Prope Type of Contact Person
Mo Names of Guarantors L L e Passession| Cormest Maney DEposil | Last Date for | “Viiie o
: Bank sk e S Bid Increment Amount | submission of BID '
1. nfra Engineering Lid Rs. Lot 1 1)Land maasuring 3 kanal 7 marla 35ars_ai part of khewat no. 156 khata no. 196 mustakil no. 84 kila no, 3(8-0) Loi1 : Rs 94.26 Crores Ms.
2 Chandra kantz 125,83, 04,356 (andhewctng, X2 khiea 257 mustaldna. 84 nn;[ DOMEOLSI0), Sl U T 01 00, 1624 and Lot2 : Rs 52.03 Crores| 14.08.2023 | Kanchan
3% an no. 1ata no. mustakil no. ano. 2{7-13) o ita B ra anal 17 marla 1/6th share i.e Lan :
14.10.2012 measuring 3 kanal ¥ marla 3 sarsai situated at village Daulatabad tehsil and district Gurgaan. The said land parcels Symbelic | Lot i Rs 9.43 Grores 13.08.2023 ETEI;NH g
L with further Intarast & | @8 inthe name ot M/s Alvita Realtors Put. Lid Lot2 : Rs 5.20 Crores 837390343
shok Nagar, New Lelni ensls 2) Land measuring 10 kanal 2 marla part of khewat no. 156 khata no. 196 mustakil no. 84 kila no. 3(8-0) and khewat Rsz. 10 Lakh
11006 (Registered Dffice) no. 202 khata 257 mustakil no. 84 kila no. 4(8-0) , 5(8-0) , 6/4{4-0), 7(3-0), 8(8-0). %1(2-4} and khewat no. 203 (Each Bid)
Also C-56/41 Sectarg? khatano. 258 mustakil no. 84 kila no. 2(7-13) total 3 kita 3 rakba 53 kanal 17 marla3/ 16 sharei.e Land measuring 10
01 (Head kanal 2 marla situated at village Daulatabad tehsil and district Gurgaon. The said land parcels are in the name of M/s
e o Alvita Realtors Put. Lid

3) Land measuring 44 kanal 0 marla out of Khewat no. 376 min khata no. 494 min. mustakii no. 53 Kila 1(7-2), 2(7-2), 3{8-0), 10v2(7-4}, 11(8-0}, 12(8-0}, 18/2{3-4) , 19(8-0}, 20(8-0}, 21/2(2-4), 22(8-0). 23(8-0), and mustakil
na. 71 kila mo. 27 {4-8) kifta 13 rakba 87 kanal 4 marla and khewat no. 536 khata no. 759 mustakil no. 53 kila no. 1001 {0-16) kita 1 rakba 0 kanal 16 marla i.e in two khewats total rakba 88 kanal 0 marla share 4 rakba 44 kanal 0
marta situated at villzge daulatabad tehsil and district Gurgaon. The said land parcels ara in the name of M/s Demas Developers Pui. Lid

4)Land measuring 4 kanal 16 maria part of khewat no. 170 khata no. 210 mustakil no. 73 kila no. 12(B-0), 18{8-0), 23(8-0}, kita 3 rakba 24 kanal 0 maria share 1/5th rakba 4 kanal 16 marla situated at village Davlatabad tehsil
and district Gurgaon . The said land parcels - areinthe names of Mfs Demas Developers Pvi. Ltd
S)Land measuring 25 kanal 12 marla part of Khewat no. 170 khata no. 210 mustakil no. 73 kila no. 12{8-0), 18(8-0), 23{8-0] kita 3 rakba 24%anal o maria share 25 i.e 9 kanal 12 marla and khewat no. 282 khatano. 367 mustakil
na. T3 kila 11{7-8), 20{8-0) 28{0-12) kita 4 rakba 16 kanal O marla total land at under this sale dead is 25 kanal 12 marla situated atvillage daulatabad tehsil and district Gurgaon. The said land parcels are inthe name of Mz Jifly

Lot 2 1} Land Measuring 2 Bigha 1 Biswa 8 Biswansi out of Khewat no. 64 khata no. 93 khasra no. 220{1-17-0), 225(0-5-0) kita 2 rakiba 2 bigha 2 bizwa 0 hiswansi share 43/45 rakba 2 bigha 1 bizwa 8 biswansi Villzage
Mohammad Hedi  tehsil and district Gurgaon. The said land parceis are inthe name of M/s Dev Rishabh Real Estate Pvi. Lid.
2} Land Measuring O Bigha 13 Biswa 10 biswansikKhewat no, 10 khata no. 13,14 khasra 219 min Gary [0-14-0} , 299 min shark{0-13-0) kita 2 rakba 1 bigha ¥ hiswa 0 biswansi share ¥ i,a 0 bigha 13 biswa 10 biswansi village
Mohammad Hedi tehsil and district Guegaon . The said land parcels are in the name of M/s Dev Rishabh Real Estate Pvi. Ltd.
3} Land Measuring 0 Bigha & Biswa 0 biswansiKhewat no. 9 khata no, 10 khasra 16601-13) kita 1 rakha 1 bigha 13 biswa share 2/11 |.e 0 bigha & biswa situated at village Mohammad Hedi  tehsil and district Gurgaon . The said
land parcels are in tha nama of Mfs Dev Rishabh Real Estate Pyl Lid. *Land Measuring O Bigha & Biswa 0 biswansiKhewat no. 12 khata no. 13 Khasra no. 161 (1-8-0) shara 120/1334 and Khasra no. 1621 {1-18-14) share
12001334 kita 2 rakba 3 bigha € biswa 14 biswansi having share 1201334 i.a 0 bigha 6 biswa situated at village Mohammad Hadi  tehsil and district Gurgaon, The said land parcels are  in the name of M/s Dev Rishabh Real

4) Land Measuring 3 Bigha 4 Biswa 10.5 biswansikhawat no. 36 khata no. 56 khasra 193(1-9-0) 83(0-13-19) and khewat 36 khata 57 khasra 110{2-15-0)111/1(4-0) kita 4 rakba 8 bigha 17 biswa 19 biswansi share 191674
rakba 2 bigha 10 biswa 8.5 biswansi and khewat no. 34 khata 153 khasra 199(0-12-0) kita 1 rakba share 0 bigha 12 biswa 0 biswansi and khewat no, 35 khata 54 khasra 256 {0-2-0) 3032671 (0-6-0) kita 2 rakba 0 bigha & biswa 0
biswansi shara 21/80 e 0 bigha 2 biswa 2 hiswansi as land in three khewats is Land Measuring 3 Bigha 4 Biswa 10,3 biswansi village Mohammad Hed| tehsil and district Gurgaon . The said land parcels are in the name of M/s
Dev Rishabh Real Estate Put. Ltd. “Land Measuring 3 Bigha 4 Biswa 10.5 biswansikhewat no, 36 khata no, 56 khasra 183(1-9-0) 8:3/2(0-13-19) and khewat 36 khata 57 khasra 110/2(2-15-011 111 (4-0) kita 4 rakba 8bigha 17
bigwa 19 hiswansi share 191/%674 rakba 2 bigha 10 biswa 8.5 biswansi and khewat no, 34 khata 153 khasra 199(0-12-0) kita 1 rakaba share 0 bigha 12 biswa 0 biswansi and khawat no, 35 khata 54 khasra 256

(0-2-0) 303261 (0-6-0) kita 2 rakba 0 bigha 8 biswa 0 biswansi share 21/80 1.2 0 bigha 2 biswa 2 biswansi as land in threa khewalts is Land Measuring 3 Bigha 4 Biswa 10.5 biswansi village Mohammad Hadi tahsi and district
Gurgaon, The said land parcels are inthe nameof  M/s Dev Rishabh Real Estate Pvt. Lid
5} ) Land Measuring 3 bigha 4 biswa 0 biswansikhewat 15 khasra 208(2-6) , 209 (3-6) rakba 5 bigha 12 biswa 0 biswansi share ¥ rakba 2 bigha 16 biswa 0 biswans! and khasra no. 206(1-9) rakba 1 bigha 9 biswa 0 biswansi
share §/29 rakba 0 bigha & biswa 0 biswansi total land 3 bigha 4 biswa 0 biswansi village Mohammad Hedi  tehsil and district Gurgaon. The said land parcels are inthanameof M/s Dev Rishabh Real Estate Pyl Ltd.. “Land
Measuring 3 higha 2 biswa 12 biswansikhewat 34 khasra 2081(1-13-10) share 1233/19%0 Khewat no. 15 khasra no. 209 (3-6) rakba 4 bigha 19 biswa 10 biswansi share1 2831990, rakba 2, 3 bigha 2 biswa 12 biswansi and
tatal land 3 bigha 2 biswa 12 biswansi village Mahammad Hedi  tehsil and district Gurgaon . The said land parcels areinthe name ol M/s Dev Rishabh Real Estate Pyt Lid..

6) Land Measuring 0 bigha 14 biswa 3 biswansiKhewat no. 52 khasra 123 (0-2), 126 min (0-6-0), 229(1-10) 287122 (2-10), 2681 22(0-3) 124(2-5), 125(1-16-14), 1271{2-11)} 176{1-6) 213{0-6) 214(0-6) 215(1-5), 230(1-
A7) 231 (2-10) 2340(71-3) kita 15 rakba 19 bigha 16 biswa 14 biswansi share 1728 rakba Land Measuring O bigha 14 biswa 3 biswansi village Mohammad Hadi  ehsiland distrcl Gurgaon . The said land parcels are inthe name
of M/sDev Rishabh Real Estate Pyt. Lid. " Land Measuring 0 bigha 13 biswa 13 biswansi Khewat no. 52 khasra 123 (0-2), 126/2 (0-6-0). 229(1-10) 287122 (2-10) , 2881 22(0-03) 124(2-5), 125/2(1-16-14), 1271,/2(1-17)
176(1-6) 213(0-6) 214(0-6) 215(1-5]), 23001171 231{2-10) 234(1-3) kita 15 rakba 19 bigha 16 biswa 14 biswansi share 1728 rakba Land Measuning Obigha 13 biswa 13 biswansi village Mohammad Hedi f2hsil and disirict
Gurgaon . The said Fand parcels are inthe name of MYs Dev Rishabh Real Estate Pyl Lid.
7} Land Measuring 0 Bigha 04 Biswa 10 biswansikhewat no. 10 khata no. 13 khasra 219 min Gary [(0-14-0} , Jand khatoni ne. 14 khasra no. 219 min Shark(0-13-0) kita 2 rakba 1 bigha 7 biswa 0 biswansi share 1/6i.e 0 bigha 4
biswa 10 biswansi situated at village Mohammad Hedi  tehsil and district Gurgaon _The said kand parcels are inthe name of Mys Dev Rishabh Real Estata Pyt LE

Mote: The following may be noted in respect of the properties for aculion.
J)CLU is yelto he obtained by the owner for which license fee is to be paid and other larmalilies has to be done.
4)All that piece and parcel of the landed property of around 17.3721acres owned by group companies (Change in propery description as per extract of Jamabandi 2019-2020

2] The above said land is nol demarcated

None

Submission of EMD starts from 13.07. 2023

+ Statutory dues /other Misc dues not known to us to be paid by the buyers(s) if any.

* Wherever applicable, the Reserve Price is inclusive of 1% Tax under Sec. 194(1A) of IT Act
= For detailed terms and conditions of the sale, please refer to the link provided on Indian Overseas Bank’s website i.e. www.iob.in [https://www.iob.in/TenderDetails.aspx?Tendertype=E_Auction]
= This may also betreated as a Motice under rule-8{6) / Rule 9{1) of Security Interest (Enforcement) Rules, 2002 to the borrower/s and guarantor/s of the said loan about holding of e-auction on the above mentioned date

Place : New Delhi, Date : 10.07.2023

Authorised Officer, Indian Overseas Bank

New Delhi




